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D OPERA REA ATE A
) 0 ) 0019

Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

.| Name of the Corporate Debtor
along with PAN/CIN/LLP No.

Aerens Jai Realty Private Limited
PAN: ACCAG440P | CIN: U70101DL2000PTC105289

N

Address of the registered office

RZ-80-A-13 G/F Tugalkabad Extn.
South Delhi, New Delhi 110019

3.]URL of website https://aerensjairealty.in/
4.|Details of place where majority | Not Available

of fixed assets are located
5.| Installed capacity of main NA

products/ services

o

Quantity & value of main products/
services sold in last financial year

The company operates in the real estate sector,
which means there are no products.

~

Number of employees/ workmen

2

|

Further details including last available
financial statements (with schedules)
of two years, lists of creditors,
relevant dates for subsequent events
of the process are available at:

Details can be sought through email at:
cirp.ajrpl@gmail.com

©

.| Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at

Details can be sought through email at:
cirp.ajrpl@gmail.com

=)

Last date for receipt of expression
of interest

14/10/2023

.| Date of issue of provisional list of
prospective resolution applicants

24/10/2023

12| Last date for submission of 29/10/2023
objections to provisional list
13| Date of issue of final list of 08/11/2023

prospective resolution applicants

=

| Date of issue of information

memorandum, evaluation matrix
and request for resolution plan to
prospective resolution applicants

29/10/2023

o

.[Last date for submission of
resolution plans

28/11/2023 (Extension of the CIRP period will
be sought in due course, as the current CIRP
period is set to expire on 26/11/2023)

6., Process email id to submit EQI

cirp.ajrpl@gmail.com

Date : 29.09.2023
| Place: Delhi

Prabhakar Kumar

Resolution Professional for Aerens Jai Reality Private Limited
Regn. No.: IBBI/IPA-002/IP-N00774/2018-2019/12373
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FINANCIAL EXPRESS

Cholamandalam Investment and Finance Company Limited
Corporate Office: * CHOLA CREST ” C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate,
Guindy, Chennai - 600032, India. Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road,
Karol Bagh, New Delhi - 110 005 Contact No: Mr.. Vinay Kumar Gautam, Mob.No. 8287233717

$* Chola

Erier a betler i

PUBLIC NOTICE

It is hereby informed to 1. RAJINDER KUMAR JAIPURIA, 2. ANUD JAIPURIA , 3. SAKSHI JAIPURIA , 4.
JAISHREE JAIPURIA ;- Loan Account XOHEEDLOOOO1607936) that Cholamandalam

Investment And Finance Company Limited has taken physical possession of its secured asset bearing Property,
"Plot No. B-158; admeasuring 262.50 sq. mtrs; situated in Block - B of Sector 31, Noida District
Gautam Budh Nagar, UP, Bounded on North by Plot No. B-170, B-171, South by 9.0 mtrs wide Road,
East by Plot No. B-157, West by Plot No. B-159.

" That the physical possession of above stated property was taken on 19-09-2023 vide sec-14 SARFAEST order
passed by Ld. CMM (Concerned) under Section 14 of Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002., That Since the date of possession various opportunities have been
already given ta you to remove the movable articles from the aforesaid property. However, you have failed to take
steps to remove the movable articles from the said premises. 5o concerned is hereby informed to remove it and
contact to branch with in Seven days from the published of this notice Failing which we shall dispose of the
belongings as unidentified and undaimed property without any further notice.

Place: Delhi/NCR Date : 29-09-2023 5d/- Authorised Officer Cholamandalam Investment and Finance Company Limited

JOHAL INVESTMENTS LTD.

CIN: U6T120DL1990PLC209682, RBI registration No.: B-14.03253
Office:-118, Suneja Tower =l First Floor, District Centre, Janakpuri, New Delhi 110058, Website: www jilfinance.com

Undelivered Demand Notice

Notice Uls 13(2) of SARFAESI Act, 2002

We have already issued detailed demand notices Uls 13(2) of Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002 by Speed post/ Regd. post to the Bomower and the Co- borrower which have been retumed undelivered
marked as refused. You, the borrower! Co-borrower can collect the ariginal nofice! cover addressed fo you, the borrower co- barrower,
refurned by spead post! regd. postal autharities from the undersigned and to pay the balance outstanding amount with interests and
cosis etc, within B0 days from the date of nofice referred to above bo avoid fulure aciion under SARFAES| Act 2002

We have indicaled our intention for further aclion under SARFAES! Act 2002 as per Seciion 13(4) of the Act, in case you, the borrower
and co-borrower failure 1o pay the amount rmentianed abena within 60 days,

You are alse put onnolice that in terms of Sub Section 13 of Section 13, you shall nol ransfer by sala | leasel atherwise the said secured
aszets detailed below of this nofice without cbiaining within consent of bank/ F.1.

The details of the account and secured assetfs along with amount outstanding is given below-

2= Dhanvarsha’
TruCap Finance Lid.

(Formerly known as Dhanvarsha Finvest Lid.)

This is to inform our customers and public at large that TruCap Finance Ltd.
(Formerly known as Dhanvarsha Finvest Limited), a Non-Banking Financial
Company, registered with Reserve Bank of India (RBI), having its
registered office at 3rd Floor, A Wing, 0J House, Old Nagardas Road,
Andheri (East), Mumbai —-4000&9, is shifting its Branch office located at
TruGap Finance Ltd. (Formerly known as Dhanvarsha Finvest Limited),
C 7, Sec 12, Pratap Vihar, Vijay nagar - Ghaziabad, Uttar Pradesh-
201009 to TruCap Finance Ltd. (Formerly known as Dhanvarsha Finvest
Limited) C-28, First Floor, RDC Ghaziabad, Uttar Pradesh — 201002
w.e.i. 30" December 2023.

The customers who are serviced from the location which is being shifted
will be serviced from the new Branch.

All concerned are requested to take note of same.
For TruCap Finance Ltd.
(Formerly known as Dhanvarsha Finvest Limited)
Place: Mumbai S/~

Date: 29" September 2023 Company Secretary & Compliance Officer

[ FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
AERENS JAI REALTY PRIVATE LIMITED OPERATING IM REAL ESTATE ACTIVITIES

AT RZ-80-A-13 G/F TUGALKAEBAD EXTN. NEW DELHI S0UTH DELHI -110019

{Under Regulation 364 (1) of the Insohvency and Bankruptcy Board of India
[Insolvency Resolution Process for Corporate Persons) Regulations, 2016
) RELEVANT PARTICULARS

1.| Name of the Corporate Debtor | Aerens Jai Realty Private Limited

along with PAN/CIN/LLP No. | PAN: ACCAG440P | CIN: U701 01DL2000PTCA0625S

2. | Address of the registered office | RZ-80-A-13 GiF Tugalkabad Exfin,

South Delhi, Mew Delhi 110019

hitps:faerensjairealty.in/

Mol Available

3. | URL of website
4. | Details of place where majority
of fixed assets are located

g | Loan Name of Borrower(s)/ Description of Amount cutstanding
Np | Account] Applicant (s) & Co-borrower(s)l the property (as per notice
No. | Co- applicant(s) & Guarantor(s) mortgagedicharged Uis-13(2), SARFAESI)

; 1.8r. Pughkar Singh [Applicant!
1, | NLJUNE borrower) " {App

1620171 12 Mr. Surender Singh

Flat no, 134, Pocked-6 Plot 4-5,
Block No.-3, Nasirpur, Dwarka,
South West, Delhi,

Rs, 18,58, 314/- (Rs. Eighteen Lacs Fifty Eight
Thousands Three Hundred Fourteen only) as an
24.08. 2023 with further interesis, expenses and

JLMT  |iCo-applicantco-borrower) : N
3, Mrs. Saleswar Bharl (Guarantor) Mew Dalki 110045 othercharges efc
Authorised Signatory
Johal Investments Lid.
SMEG SMFG INDIA HOME FINANCE COMPANY LIMITED

. . (FORMERLY FULLERTOMN INDIA HOME FINANCE COMPANY LIMITED)
G r hﬂSha |"': tl ® Carporade, Oif, - 503 & 504, 5° Floor, G-Block, Insipre BRE, BEG Win Road, Bandra Kurlz Comples, Bandr (E), MumBai-400 051, MH,
s Ham it wRegd Off. - Megh Towers, Fir. 3, Old Mo. 307, New Mo, 165, Peonamaliee High Foad, Maduravoyal, Ghennai-600 095, Tami Madu.

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [{(Appendix IV) Rule 8(1)]

WHEREAS the undersigned beng the Autharized Officer o SMFG INDIA HOME FINANCE COMPANY LIMITED (Formerly
Fullerton India Home Finance Company Limited) a Housing Finance Company [Duly Repistersd with National Housing Bank
[Fully Owned by RBI)) (hereinatter referred to as “SMEGIHFCL') having its Registared office at - Megh Towers, Floor 3, Old Mo, 307,
New Mo. 163, Poonamalles High Road, Maduravoyal, Chennai, Tamil Nadu-600 095 under Secuitisation and Recanstrection of Financial
Assests and Enforcement of Security Interast Act, 2002 (54 of 2002), and in axercise of the powers conferred under Section 13(12)
read with Rule 3 of the Security Interest (Enforcemend) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2)
of the said Act calling upon vou being the borrowers (names mentioned below) 0 repay the amoent mentioned in the said notice and
infergst thereon within 60 days from the date of receipt of the said notice. The borrowers mentioned herein below having failed o repay
the amount, nofice is hereby given fo the borrowars mentioned herein below and to the public in general that the undersigned has taken
PHYSICAL POSSESSION of the property described harein bebow in exercise of powers conferrad on me under sub-saction (4) of Saction
13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002, The borrowers mentioned here in above in particular
and the public in ganeral are hareby cavtioned not 1o deal with said property and any dealings with the property will ba sebject to the
charge of SMFG INDIA HOME FINANCE COMPANY LIMITED (Formerly Fullerton India Home Finance Company
Limited) for an amount &5 mentioned herein under and interast thereon

8. Name of the Borrower(s) / Description of Secured Assels (Immovable| Demand Notice Date & | Date of Physical
Ho.| Co-Borrowers(s) with Lean A/c. No. Property) Amount Poszession
»Loan A/c. No. : 609107510515940 Entira ?_“ H[;[;r.ag.rnh Hurg! Fi:ighl_sl:.| lfllnaa D;t; E Egg;s‘zggﬂ
& 609107210492048 measuring G66.83 sg. Mis., said floor J05,375.
1. Manoj Shah, S/o. Sujit Shah built on property beamng Mo, TA-173-A, | (Rs. Thirty Six Lakh 26.00.2023
1 2 JlTsrm: » 2/ 508 a Area measwring 200. 5g. Yds., out of | Five Thousand Three PHYSICAL
i “. Khasra Mo. 480, siuated at Tughlakabad | Hundred Seventy Five
Add. 1: TA 173 3, Second Foor, South Extn. Mew Deli +Boundedries ¢ *East : |& Sixty Six Paisa Onl POSSESSION)
Delhi, Tughlakabad Extension, Mew Dedhi L, W EAl e ¢ kAl - ety Ik Falsa miy)
0 -Ihi:11|;| 019 ' ' Other Property; «Wesl : Property of Sabva | along with interest as
; ' Marayan; =Maorth ; Street; »Sowlh ; Sireef. on 27.01,2022
*Loan &/'c. No. : BO9107510466672 A Residential House with four Shops, Part Date : EE.DE.ED_EE
1. Hitesh Jagdish Prasad, C/o. . : 71,04,25,653/-
.. of Nagar Palika Demanded Repister Mo, 312
Dealicious Food Veg & Non Veg .o (Rz. One Crore Four
& Property Mo, 302, Hawing An Anea 206.50 , 27.08,2023
2. Sachin Jagdish Prasad . - Lakh Twenly Five
2. 5. Yards i e. 248 5q. Meters, Consisting of . (PHYSICAL
3. Sonam Suresh Chand Khagra Mo, 1449 g " B Thousand Six Hundred
Add. 1 H No. 447 Street No hEﬂ_a N, , edfuated _T Up;}er. &zar, Fifty Three Only) along POSSESSION)
' ' ' Modinagar, Pargana & Tehsil © Modinagar -
4,  Gurunanak Pura,  Modinagar, Dist Ghaziabad. Uttar Pradesh with interest as on
Ghariabad-201 204, Lttar Pradesh ' e ' 24.02.2023
Sa/-

Place : Naw Delhi / Ghaziabad (Uttar Pradesh) Authorized Dificer,
Date : 20.09.2023 SMFG INDIA HOME FIMANCE COMPANY LIMITED (Formerly Fullerton India Home Finance Company Limited)

ReLI A\NCG Reliance Asset Reconstruction Company Ltd.

Corporate Office: 11th Floor, North Side, R-Tech Park,
Asset Reconstruction Western Express Highway, Goregaon (East), Mumbai - 400063.

PUBLIC NOTICE FOR E-AUCTION SALE OF SECURED ASSETS

Reliance Asset Reconstruction Company Ltd. (RARC), a Trustee of “RARC 052 (IB Retail) Trust” is an assignee and a secured creditor of below
mentioned borrower by virtue of Assignment Agreement dated 28thSeptember 2018 executed with The Indian Bank.

The undersigned in exercise of powers conferred under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and Security Interest (Enforcement) Rules, 2002 hereby give notice to public in general that the below mentioned property shall
be sold by way of “online e-auction” for recovery of dues. The properties shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO
RECOURSE" basis apart from other terms mentioned below.

Date of

Name of Borrower/guarantors .
Possession

Outstanding dues

1) M/s NCR Enterprise (Borrower) At: Shop No. Kamala Farmhouse Market,| Rs.49,16,395.23/- (Rupees Forty-Nine Lakhs
Opp.Anja Mandi, Govind Puram, Ghaziabad-201002 Sixteen Thousand Three Hundred Ninety-Five

2. Mr. Raghubir Singh (Proprietor and Mortgagor) At: BD 304, 2nd Floor,| and Paisa Twenty-ThreeOnly) as on 22.09.2023| 26.06.2023
Avantika ChiranjeevVihar, Ghaziabad-201002. Also At: 120 Hapur Road,| with future interest rate 15.15% thereon till the
Mukund Nagar., Ghaziabad-201001 date of entire payment.

DESCRIPTION OF THE PROPERTY RESERVE PRICE EMD AMOUNT

All that piece and parcel ofimmovable propertya Residential House coveredArea 128,97 Sq.Mt.| Rs,. 50,50,000/-

Flat No. BD 304, 2nd Floor, Avantika Chiranjiv Vihar, Ghaziabad- 201002. Boundaries: East: (Rupees Fifty Lakhs
Plot No. B.D.303, West: Plot No.B.D. 305, North: Plot No, .B.D.293, South: Shamli Road. Fifty Thousand Only)
Owned by Mr. Raghubir Singh.

Rs. 5,05,000/-
(Rupees Five Lakhs
Five Thousand Only)

Details Of Auction Events: Inspection of Property: 09-10-2023 from 11.00 A.M. to 12.00 P.M.
Last date for bid submission : 16-10-2023
Date of e-auction : 17-10-2023 between 03:00 P.M. to 4:00 P.M. (with extension of 5 minutes each)

TERMS AND CONDITIONS OF E-AUCTION SALE

1. The property shall not be sold below the reserve price and sale is subject to the confirmation by Reliance Asset Reconstruction Company
Limited (RARC) as secured creditor. The properties shall be sold strictly on “AS IS WHERE IS”, “AS IS WHAT IS” and “NO RECOURSE”.

2. E-auction will be held through RARC's approved service provider M/s. ARCA EMART PRIVATE LIMITED at website: https://
www.Auctionbazaar.com (web portal of ARCA EMART PRIVATE LIMITED). E-auction tender documents containing online e-auction bid
form along with General Terms and Conditions of online e-auction sale are available in websites: www.rarcl.com and https://
www.auctionbazaar.com intending bidders may download relevant documents or may get in touch with the service provider at their
contact number or address mentioned below. The contacts of M/s ARCA EMART PRIVATE LIMITED. Contact Person: Mr.Shivaramakrishna
Mo.: 8370969696 and Mallesh Mo. 9581498999 and 9603726999 Email: shiva@auctionbazaar.com and mallesh@auctionbazaar.com

3. Theintending bidders are required to have a valid email id as the participation ID and password by e-auction agency shall be communicated at
their e-mailid only.

4. Bidder has to mandatorily give undertaking under Section 29A of Indian Bankruptcy Code, 2016.

5. Intending bidders have to submit their BID in the prescribed format with EMD remittance details along with self-attested KYC documents
(PAN, AADHAR card etc) and the same shall be submitted to Authorized Officer of Reliance Asset Reconstruction Company Limited
(RARC) at H-59, Workspace Innova, Sector-63, Noida (U.P)-201309 and by email to Vipin.M.Kumar@relianceada.com and
Narendra.r.shukla@relianceada.com after which the participation ID and password shall be communicated at their email only. Last date of
submission of Bid Form is on 16.10.2023. The bid form or EMD received late for any reason whatsoever will not be entertained. Bid without
EMD and Bid below the reserve price shall be rejected summarily.

6. Neither RARC nor the service provider will be responsible for any lapses/failure on the part of the bidder on account of network disruptions.
Toward off such incidents, bidders are advised to make all necessary arrangements such as alternative power back-ups etc.

7. Earnest Money Deposit (EMD) shall be deposited through RTGS/NEFT fund transfer to Current Account No: 6675948895, Name of the
Bank: Indian bank, Branch: Santacruz, Mumbai, Name of the Beneficiary: RARC 052 (IB Retail) Trust, IFSC Code: IDIB000S010.
Please note that the Cheque/Demand Draft shall not be accepted towards EMD.

8. The Bids below reserve price and/or without EMD amount shall not be accepted. Bidders may improve their further bid amount in multiple of
Rs.25,000/- (Rupees Twenty-FiveThousandOnly).

9. The successful bidder shall pay 25% of the bid amount/sale price (including earnest money already paid) immediately after declaration of
successful bidder. The successful bidder shall deposit balance 75% of the bid amount/sale price within 15 days from declaration of
successful bidder.

10. If successful bidder fails to deposit sale price as stated above, all deposits including EMD shall deemed to be forfeited without any further
notice. However, extension of further reasonable period for making payment of balance 75% may be allowed and shall be at the sole discretion
of Authorized Officer.

11. The EMD amount of unsuccessful bidders will be returned without interest, after the closure of the E-auction sale proceedings.

12.The particulars given by the Authorized officer are stated to the best of his knowledge, belief and records. Authorized officer shall not be
responsible for any error, mis-statement or omission etc.

13.The undersigned Authorized Officer has the absolute right and discretion to accept or reject any bid or adjourn/postpone/cancel the sale or
modify any terms and conditions of the sale without any prior notice or assigning any reasons.

14. The bidders should make discreet enquiries as regards charges/encumbrances on the property and should satisfy themselves about the title,
extent, quality of the property before submitting their bid. No claim of whatsoever nature regarding charges, encumbrances over the property
and any other matter etc., shall be entertained after submission of the online bid.

15. Any arrears, dues, taxes, charges whether statutory or otherwise including stamp duty/registration fees on sale of property shall be borne by
the purchaser only.

16. For further details, contact Mr. Vipin Kumar Meena, Associate Vice President —Legal, Mobile No- 9136957682Mr. Narendra Shukla,
Assistant Vice President - Resolution, Mobile No-9321339065 and Mr. Vinod Pawaskar, Head-Legal, Mobile No-8080722836 of
Reliance Asset Reconstruction Company Ltd. at above mentioned address.

17.The sale certificate shall be issued after receipt of entire sale consideration and confirmation of sale by secured creditor. The sale certificate
shall be issued in the name of the successful bidder. No request for change of name in the sale certificate other than the person who submitted
the bid/participated in the e-auction will be entertained.

THIS NOTICE WILL ALSO SERVE AS STATUTORY 15 DAYS NOTICE TO THE BORROWER/GUARANTORS/MORTGAGOR UNDER

SARFAESIACT AND RULES MADE THEREUNDER.

Place: Ghaziabad

Authorized Officer
For Reliance Asset Reconstruction Co. Ltd.,

Date: 28.09.2023

financialexp.epapr.in

5. | Installed capacity of main &
products! services
f. [ Cuantity & value of main products!| The company operates in the real eskale saclo
services 5old in last financial year | whech means there are no products.
F.|Mumber of employees/ workmen | £
3. | Further details including |ast available| Details can be sought through email at:
financial statements (with schedules) | cirp.ajrpli@gmail.com

of two years, Ests of creditors,
relevant dates for subsequent events
of the process ane available at:

4. | Eligibility for resolution applicants | Details can be sowght throwgh email at;
under section 25021(h} of the cirp.ajrpli@gmail,.com

|Code is available at
10 |Last date for recaipl of expression | 14M0/2023
1(:-1 interas
1. | Date of issue of provisional list of | 241072023
prospeciive resolulion applicants

1z |Last date for submission of 29/10/2023
abpactions o pravisional list

13| Date of issue of final st of 08/11/2023
prospective resolution applicants

4 |Date of issue of information 291002023

memorandum, evaluation mairix
and requeast for resolution plan to
prospeclive resolution applicants
15| Last date for submission of
resolution plans

281112023 (Extension of the CIRP period waill
be sought in due course, as the current CIRP
period 15 sel o expire on 26M11/2023)
cirp.ajrpl@gmail.com

Prabhakar Kumar

Resalution Professional for Aerens Jai Reality Private Limited
Regn. No.: IBBIIPA-DOZNP-NO0T74/2018-2019/12373

16 | Procass email id ta submit EOI

Date ;20,09 2023
Place: Delhi

FORM-3  [See Regulation - 15(1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT-2)
15t Flogr, 300 33-34-35, Seclor-174, Chandigarh, [Addifional space alofted on 3nd & 4th Flagr alsa)
CASE NO. DAS21/2021
Summons under sub-section [4) of sechion 19 of the Act, read with sub-rule (24) of rule 5 of
ihe Debl Recovery Tribunal (Procedure) Fules, 19593 Exh. No. 20480

PUNJAB NATIONAL BANK
Vs,
To M/S ENSOL POWER PVT. LTD.

(1) W's Ensol Power Pyt Ltd., Through Its Director Shri Narayan Chakarborty, Plot No
14/3, Mathura Road Hacells Chowk Faridabad - 03, Faridabad haryana
(2) Shri Narayan Chakaraborty, H No 23/3 Sector 31 Speinfield Colony Faridabad
Faridabad, Haryana
(3} Loona Chakaraborly W'e Sh Marayan Chakaraborty, H Mo 233 Sector 21
sprngheld Colony, Faridabad, Faridabad Harvana

SUMMONS
WHEREAS, OAS212021 was lisled before Hon'ble Presiding OfficenBeqisirar on
20-09-2023.
WHEREAS this Hon'ble Tribunal is pleased to issue summons/ nobice on the said
Application under section 19(4) of the Act. (OA) filed against you for recovary of debts of
Rs. 38,32 455.05 {applicalion along with copies of documents efc. annexed).
In accordance with sub-sechion (4) of seclion 19 of the Act, you, the defendants are
directed as under:-
(i} o show cause within thirty days of the service of summaons a5 1o why reliel prayed for
should not be granted;
fii} to discloze parficulars of propertes or azsets other than properies and assets
specified by the applicant under senial number 3A0f the original application;
(i} you are restrained from dealng with or disposing of secured assels or such other
assels and properties disclosed under seral number 3A of the onginal application
pending hearing and disposal of the application for attachment of properiies;
(iv) you shall not transfer by way of sale, lease or otherwise, exceptin the ondinary course
of his business any of the assets over which security interestis created and or other assets
and properties specified or disclosed under seral number 34 of the original application
without the price approval of the Tribunal;
iv] you shall ba liable to account for the sale proceeds realized by sale of secured assets
or ather assets and properties in the ordinary course of business and deposit such sale
proceads in the accaun! maintained with the bank or financial institutions halding secuity
inferest over such assets,
You are also directed fo file the written statement with a copy thereof furnished fo the
applicant and to appear before Registrar on 221212023 at 10:30A.M. failng which the
application shall be heard and decided in your absance.

Given under my hand and the saal of this Tribunal on ths date : 22/08/2023.
Signature of the officer Authorised to Issue summons

EDELWEISS ASSET RECONSTRUCTION COMPANY LTD.
CIN: U67100MH2007PLC174759

Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098
Demand Notice Under Section 13(2) Of The Securitisation And Reconstruction Of

Financial Assets And Enforcement Of Security Interest Act, 2002, (“The Act”)

Read With Rule 3 (1) Of The Security Interest (Enforcement) Rules 2002.

The undersigned being the Authorized Officer of the Edelweiss Asset Reconstruction Company
Limited (“EARC”) under the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002. In exercise of powers conferred under the Section 13 (12) of the Act
read with rule 3 of the security Interest (Enforcement) Rules, 2002, the Authorized Officer has issued
a Demand Notice under section 13 (2) of The Act, calling upon the following borrower(s), to repay the
amounts mentioned in the respective Demand Notice issued to them that are also given below.
In connection with above, Notice is hereby given once again, to the Borrowers to pay EARC, within
60 days from the publication of this notice, the amounts indicated herein below, together with further
interest as detailed in the said Demand Notice, from the date(s) mentioned below till the date of pay-
ment and/or realization, payable under the loan agreement read with other documents/writings, if any,
executed by the said borrower(s). As security for due repayment of the loan, the following asset have
been mortgaged to EARC by the said borrower(s) respectively.

INDIA LEASE DEVELOPMENT LIMITED

Corporate ldentity Mumber @ LT4E990L1984PLCO19218
Regd Dffice : MGF House, 417-B, Asaf Ali Road, Mew Delhi - 110002
Phones: 41520070 Fax : 41503479
Website : www.indialease.com E-mail : infoi@indialease.com

GSTIN : 0TAAACIN49R1ZE

E-VOTING RESULT OF 38" ANNUAL GENERAL MEETING
Pursuant o the provisions of Section 108 of The Companias Act, 2013 read with Companias (Managament
and Adminstration] Bule, 2014 and in compliancs with Regulation 44 of SEBI (LODR) Begulations, 2015
aentared with Stock Exchange, the Company had conducted the process of electronic woling (e-Voling)
an all the ekght resalutions stated in the Notice dated Auguest 10, 2023 for convening the Annual General
Meating on September 27, 2023, The Company had offered the e-voling facility through COSL 1o all the
Members of the Company as on the Cut Off date of Seplember 20, 2023 to cast their vate electronically
during the e-voling period from September 24, 2023 fo September 26, 2023, The Company had also
provided e-vating faciity 1o s members during the AGM who could not caste thelr voles prior to AGR
Ms. Anjali Yadav, Proprietor of M's Anjali ¥Yadav & Associates, (FCS Mo, G628, CP Mo, T25T) Praclicing
Company Secrefaries had been appointed Scrutinizer and the e-voling results, as per her Report dated
September 27, 2023 is as undear:-

Total Votes in Votaes
Votes Favour Against

Rejected Nos. Ve | Mos. | %

Tovtal
Valid
Votes

Ma. of
Membears
Voted

Particulars of the Resolutions

Ordinary Resolution Mo, 1

To receive, consider and adopl
Standalone  Audited Ind-AS
Financial Statements of the
company for the financial year
ended March 31, 20E3, the reports
of the Board of Direclors and
Suditors tharson.

Ordinary Resolution Mo, 2

To appoint a Director in the
place of Shri Rajiv Gupta (DIN;
OO0Z#064)  who  refires by
rixlaticon and bBeing eligible, seaks
re-appaintment.

Ordinary Resolution Mo, 3

To appoint a Director in the place
of Ms. Sumana “erma (DIN:
01448551) who retires by rotation
and belng elgible, seeks re-
appoenbment.

Ordinary Resolution No, 4

To aulborize the Board o fix
the remuneration of Statutory
Suditors, Mis Jagdishh Chand &
Co. (HZAl FRHN Mo, 000128M) in
terms of provisions of Section 142
of the CGompanies Act, 2013 tor the
financial year ending 2023-2024,
Ordinary Resolution Mo, §

To approve the Related Party
Transaction including Material
Related Party Transactions 1o 206 208 i
b emlered  Info betwesn  the
Company and M/s The Malor &
Gengral Financa Limitad.
Ordinary Resolution Mo, B

To approve the Related Party
Transaction including Material
Related Party Transactions to 208 206 i
e entered Info betwesn  the
Company and WS Ham Prakash
& Company Privals Limited.
Ordinary Resolution Mo, 7

To approve the Related Party
Transaction including Material
Related Party Transactions o 206 206 i
ke enlered  Info between  the
Company  and  Ms Bahubal
Sarvices Privala Limiled.

Special Resolution No, B
Re-appoinfment of Shri  Rohil
Maden, Manager, Company
Secretary & CFO

The Annual General Meeting held on September 27, 2023 at New Delhi, the Chairparson
of the Meeting, based on the Report of the Scrulinizer, declared the above results stafing
that resolutions Mos from 1 to 8 as set out in the MNotice dated August 10, 2023 have
been unanimously approved by the Shareholders. The Results of e-voting along with the
Scrufinizer’s Report has been submitted o the Stock Exchange and posted on the website

of the company www.indialease.com. For India Lease Development Limited
Rohit Madan
Manager, Company Secretary & CFO
ACS = 13636

213 215 0 BFERa0d | 100 0 1]

213 215 0 B7ERa03 | 100 0 1]

213 213 0 BFEoans | 100 0 0

213 213 i BFERa0s | 100 0 0

Tagae 100 0 0

ragae 100 0 i

Tasz2 100 0 0

213 213 0 gBietals | 100 {l (

Place: New Delhi
Date: September 28, 2023

DEMAND NOTICE

Sl Name Of The Borrower(s)/ Demand Notice Details of the

No|Co-Borrower (s)/Loan Account Number Date & Amount Trust & Assignor

1) Mrs. Charanjeet Kaur Bajaj 31.08.2023 & EARC TRUST SC
1 (Borrower) 2) Mr. Ajit Singh Bajaj Rs.1.55.14.070.64/- as on | 425 & Poonawalla
(Co-Borrower) " 31.08.2023 Housing Finance
HL0031/HDLH00006793 Limited
Description Of Property:- All That Piece And Parcel Of Plot No. 50, Area Measuring 200 Sq.Yd.,
Nh-3&4, 1st Floor, National Park, Lajpat Nagar-lv, Near Vikram Hotel, New Delhi-Pin 110024,
Bounded By: East By: Lane North By: Road West By: Road South By: Property No. 49

1) Mr. Harjeet Singh (Borrower) 31.08.2023 & ¥ |EARC TRUST SC 4257
2. 2) Mrs. Ravinder Kaur 21,09,021.07 as on| Poonawalla Housing
(Co-Borrower) HL0031/HFDF00000643 31.08.2023 Finance Limited

Description Of Property:- All That Piece And Parcel Of Property Having 125 Sq.Yd. Bearing No.
5600/1, Ward No. Xvi, Plot/Khasra No. 538, Gali No. 76-77 Block-A, Situated At Basti Road,
Rehgarpura, Karol Bagh, New Delhi-110005, Bounded By: East By: Ganga Mandir Marg North
By: Gali No.76 West By: Others Property South By: Gali No. 77

1) Mr. Muhammad Tahir (Borrower) 2) 04.09.2023 &

3 Mrs. Afsana Khatun (Co-Borrower) 3) Rs.7,42,981.30/-

| Mr. Imamuddin Khan (Co-Borrower) Rs.1,83,488.65 as on
4441233 & 4720383 03.09.2023

EARC TRUST SC
482 & HDB Financial
Services Limited

Description Of Property:- All That Piece And Parcel Of Property Measuring 1152 Sq.Ft. Bearing
Mewatiya Mohalla, Nai Abadi, Dadri, Gautambudh Nagar, City - Dadri, State - Uttar Pradesh, Pin
Code: 203207., And Bounded On The- East By: Other Property North By: Road 6 Ft. West By:
Other Property South By: Other Property

1) Mr. Amit Yadav (Borrower) 2) Mr. 04.09.2023 & EARC TRUST SC
4, | Jagdish Yadav (Co-Borrower) 3) Mrs. Rani| Rs. 6,20,877.39/- | 482 HDB Financial
Yadav (Co-Borrower) 2255575 as on 04.09.2023 Services Limited

Description Of Property:- All That Piece And Parcel Of Property Bearing Plot No.54, Area
Measuring 40 Sq. Yds., Out Of Khevtat Khata No.71/79, Mustatil No.18, Killa No. 5/1 | 0-18 Out
Of 1-18 | 5/2 | 2-11 Out Of 4-15, Situated In The Area Of Village Sehatpur, Tehsil & District
Faridabad-121003, Haryana. And Bounded On The- East By: Plot No-39 North By: Other
Property West By: Road South By: Road

If the said Borrowers shall fail to make payment to EARC as aforesaid, EARC shall proceed
against the above secured assets under the section 13 (4) of the Act and applicable rules, entire-
ly at the risks of the said Borrower(s) as to costs and consequences. The borrowers are prohibit-
ed under The Act from transferring the aforesaid assets, whether by way of sale, lease or other-
wise without the prior written consent of EARC. Any person who contravenes or abets contraven-
tion of the provisions of the Act or Rules made thereunder, shall be liable for imprisonment and/or
penalty as provided under the Act.

MGF THE MOTOR & GENERAL FINANCE LIMITED

Regd Office: MGF House, 4/17-B, Asaf All Road, Mew Delhi-110002.
Phones : 23272216-18, 23276872,
E-mail : mgfitd@hotmail.com Website: hitp:/fwwe.mgfltd.com
CIN Mo.: LT4E99DL1930PLCO00 208

E-VOTING RESULTS OF 93 ANNUAL GENERAL MEETING

Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Companies (Management
and Administration) Rules, 2014 and in compliance with Regulation 44 of SEBI(LODR) Regulations, 2015,
entered with Stock Exchanges, the company had conducted the process of electronic voting({e-voting) on
all the 8 resolutions stated in the Motice dated August 10, 2023, for convening the Annual General Meeting
on Wednesday, the September 27, 2023 through Video Conferancing(™VC"yOther Audio Visual Means
("OANM"). The Company had offered the e-voling facility through CDSL to all the Members of the Company
as on the "Cut Off date i.e. September 20, 2023 to caslt their vote electronically during the e-voling period
from Sunday, September 24, 2023 starting at 8.a.m. to Tuesday, September 26, 2023 ending at 5.p.m.
The company had also provided voling facility to its membears during the AGM who could not cast thair votes
prior to AGM. Ms. Anjali Yadav, Proprietor of Mfs. Anjali Yadav & Associates, (FCS No.6628, CF No.T257)
Practising Company Secretaries has been appointed as Scrufinizer for conducting the e-voting process and
for the e-voling resulls, as per her report dated September 27, 2023 is as follows:-

No.of Total | Votes in favour a‘:ﬁ;
Particulars of the Resolution members | wvalid
Voted | Votes | MNosof o No.of | "
shares Shares

ORDINARY BUSINESS

Ordinary Resolution No.1{a) & (b)

To consider and adopt the Standalone &
Consolidated Audited Financial Results for the 232 232
Financial Year ended March 31,2023 together
with the report of Directors and  Auditors
thereon

17117903 | 100 g2 0.00

Ordinary Resolution No.2*

To appoint a Director in place of Sh. Rajiv
Gupta (DIM:00022964), Chairman & Managing
Director & CEQ, who in terms of Clause
60 (e) of Aricles of Association, retires by 232 232
rotation and being eligible, offers himself for
re-appointment

17117902 | 100 83 0.00

Ordinary Resolution No.3
To authorise the Board to fix the remuneration
of Statutory Auditors, in terms of provisions of

Saection 142 of the companias Act, 2013 for the 232 232\ 17117902 | 100 93 0.00
financial year ending March 31, 2023

SPECIAL BUSINESS

Ordinary Resolution No.4

To approve Related Party Transaction 294 024 166E309 100 93 0.00

(including Material related Party Transaction)
to be entered into between the company and
Ram Prakash & Co Pvt Lid

Ordinary Resclution No.5

To  approve Related Party Transaction
{including Material related Party Transaction) 224 224
to be entered into between the company and
India Lease Development Ltd

1666309 | 100 93 0.00

Ordinary Resolution No.6

To approve Related Parly Transaction
{(including Matenal related Parly Transaction) 224 224
to be entered into bebtween the company and
Jayabharat Credit Limited

Ordinary Resolution No.7
To approve Related Parly Transaction
{including Material related Party Transaction) 224 224
to be entered into bebween the company and
Bahubali Services Pyt Lid

Special Resolution MNo.B
Companys contribution
Charitable Funds, efc

Teee309 | 100 g3 0.00

1666309 | 100 93 0.00

to Bonafide and 232 232 [ 17117902 | 100 93 0.00

The Annual General Meeting was held on Wednesday, the September 27, 2023 at New Delhi, the Chairparson
of the Meeting based on the report of the Scrutinizer, declared the above results stating that the resolutions
from 1 to 8 as set out in the Notice dated August 10, 2023 have been passed with requisite majority by the
shareholders. The Results of the e-voling along with the Scrutinizer's Report has been submitted to the
Stock Exchanges and posted on the website of the company, www.mgfitd.com & on the websites of BSE
& NSE.

for THE MOTOR & GENERAL FINANCE LIMITED

(M.K. MADAMN)
Place : New Delhi VP & CS & COMPLIANCE OFFICER
Date : September 28, 2023 ACS-2951

Date: 29.09.2023

Sd/- Authorized Officer

Place: Delhi

For Edelweiss Asset Reconstruction Company Limited

New Delhi
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- SELAN EKPLORATION TECHNOLOGY LTD.

CIN: L74899HR1985PLC113196
Regd. Office: Unit No. 455-457, 4th Floor, JMD Megapolis, Sector-48,
Sohna Road, Gurgaon HR -122018 IN; Tele Fax No.: 0124-4200326
Website: www.selanoil.com, E-mail: investors@selanoil.com
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Notice is hereby given that pursuant to and in compliance with section 110 of
the Companies Act, 2013 and Rules 20 and 22 of the Companies (Management
and Administration) Rules, 2014, read with the General Circular No. 14/2020
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dated 08 April 2020, General Circular No. 17/2020 dated 13 April 2020, General
Circular No. 22/2020 dated 15 June 2020, General Circular No. 33/2020 dated
28 September 2020, General Circular No. 39/2020 dated 31 December 2020
and General Circular No 10/2021 dated 23 June 2021 the General Circular No.
20/2021 dated 8 December 2021 and the General Circular No. 3/2022 dated
5 May 2022 including any other Circular issued by the Ministry of Corporate

Affairs, Government of India in the backdrop of Covid-19 pandemic (“MCA
Circulars”) SEBI Circular No. SEBI/HO/CFD/CMD/2/CIR/P//2022/62 dated
13 May 2022 issued by the Securities and Exchange Board of India (“SEBI
Circular”) (including any statutory modification or re-enactment thereof for the
time being in force, and as amended from time to time) that the Resolution as
set out in the notice of postal ballot, is proposed to be passed as a Special and
ordinary Resolution by the Members of Selan Exploration Technology Limited
(“Company”) through Postal Ballot by remote voting through electronic means
(“remote e-voting”) only.

E-voting : Pursuant to the provisions of Section 108 of the Companies Act, 2013
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read with Rule 20 of the Companies (Management and Administration) Rules,

2014, as amended by the Companies (Management and Administration)

Amendment Rules, 2015, Secretarial Standard-2 and Regulation 44 of the SEBI

(Listing Obligations and Disclosure Requirements) Regulations, 2015, the

Company is offering remote E-voting facility to its Members in respect of

business to be transacted through Postal Ballot.

Details of E-voting schedule are as under:

1. The cut-off date: Friday, 22 September 2023

2. Date & time of commencement of E-voting: Friday, 29 September 2023 at
9:00A.M (IST).

3. Date & time of end of E-voting: Saturday, 28 October 2023 at 5:00 P.M (IST).

4. E-voting shall not be allowed beyond the date & time mentioned above.

Please note that a person whose name s recorded in the register of members or

in the register of beneficial owners maintained by the Depositories as on the

cut-off date only shall be entitled to avail the facility of remote E-voting.

The Board of Directors of the Company has appointed Mr. Ankit Singhi,
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Practicing Company Secretary as the scrutinizer to conduct the Postal Ballot.

Any person, who acquires shares of the Company and becomes a member
of the Company after dispatch of the Postal Ballot Notice and is holding shares as
on the cut — off date i.e. Friday, 22 September 2023, may obtain the
login ID and password by sending request at evoting@nsdl.co.in or
helpdesk.evoting@nsdl.co.in However, if a person is already registered with
NSDLfor E-voting then existing user ID and password can be used for casting vote.

The Postal Ballot Notice is available on NSDL website:
https://www.evoting.nsdl.com. The Postal Ballot Notice is also available on the
Company’s websitei.e. www.selanoil.com.

In case of any queries, you may refer the Frequently Asked Questions (FAQs)
for Shareholders and e-voting user manual for Shareholders available at
the download section of www.evoting.nsdl.com or call on toll free no.:
1800 1020 990 and 1800 22 4430 or send a request to Abhishek Mishra at
evoting@nsdl. co.in

Members holding shares in physical mode are requested to inform about
change of address/e-mail ids/ dividend mandate/ ECS requests, if any, to the
Company’s Registrar and Share Transfer Agent- MCS Share Transfer Agent Ltd.,
Unit: Selan Exploration Technology Ltd., F-65, First Floor, Okhla Industrial Area
Phase-l, New Delhi- 110020. Members holding shares in Demat mode should
inform their Depository Participants (DP) about such change.

The above information is being issued for the information and benefit of all
members of the Company and is in compliance with the aforesaid MCA
Circular/s and the SEBI Circular.

| Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian

Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,

associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

By order of the Board
For SELAN EXPLORATION TECHNOLOGY LIMITED

1 Sd/
{ Yogita
| Company Secretary

: 428, FET fEw, B 1V, TETe-122016 (i)
customercarei@ shubham.co,

Place : Gurgaon
Date : 28.09.2023
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